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BEFORE THE HON'BLE NAT
IONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

0.A. No. 54 OF 2025 

Yudhveer Chauhan 
...Applicant 

Versus 

Uitarakhand Forest & Ors. ...Respondents 

i RESPONSE AFFIDAVIT ON BEHALF OF RESPONDENT NO
.1AND 2 

Affidavit of Mayank Kumar (Male), 

aged about 42 years, S/o Late Sh. 

Suresh Kumar, presently posted as 

Divisional Forest Officer, Kalsi 

Forest Division, Kalsi. 

(Deponent) 

1, the above-named deponent, do hereby solemnly affirm and state on as of: 

1. That the deponent is presently posted as Divisional Forest Officer, Kalsi 

Forest Division, Kalsi. The deponent has been arrayed as a Respondent 

No. 2 in the above noted application and has also been authorized to file 

@/
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the present affidavit on behalf of the Respondent No. 1, as such he is 

fully conversant with the facts of the case. The authority letter dated 

11.12.2025 issued by Respondent No. 1 i.e. the Head of the Department 

in favour of Respondent No. 2 is annexed as Annexure Al. 

That the deponent had received the notice, issued by this Hon’ble 

Tribunal in the above captioned matter along with the copy of the 

original application. 

That the grievance of the applicant is that in the implementation of cold 

storage project initiated by Mandi Samiti, Vikasnagar, Uttarakhand there 

is an apprehension of illegal felling of 18-32 mango trees. 

That after the due course of hearing on 16.09.2025, this Hon’ble Tribunal 

has directed the Respondent to file the response affidavit in the present 

matter. 

lelling 18-32 mango trees at Vikasnagar, Dehradun. The subject 
£ 

‘Pa?id ie. Khasra No. 5347k Rakba .8170 Ha. Muja Rasoolpur, is 

registered in the name of Krishi Utpadan Mandi Samiti (KUMS), 

Vikasnagar with transferable rights. There is no order related to 

conversion of such land into non-agricultural land in the current 

Khatauni. As per the records, it is an agricultural land. 

s )/ 
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In the present case, permission for felling of 18 mango trees obstructing 

the construction work of cold storage in Krishi Utpadan Mandi Samiti, 

Vikasnagar has been granted by the Chief Horticulture Officer, 

Dehradun vide his letter number 3294/ Vriksha Felling/2024-25 dated 

19.11.2024. Copy of the letter dated 19.11.2024 bearing number 3294/ 

Vriksha Felling/2024-25 issued by the Chief Horticulture Officer, 

Dehradun is annexed as Annexure A2. 

It is further submitted here that Respondent No. 11 i.e. Ld. Sub-District 

Magistrate, Vikasnagar vide his letter 828/PA dated 16.10.2024 had 

informed that the land bearing Khasra No. 5347k Rakba .8170 Ha. Muja 

Rasoolpur i.e. the subject land, is registered in the name of Krishi 

Utpadan Mandi Samiti (KUMS), Vikasnagar with transferable rights and 

__as such there is no order related to non-agricultural land in the current 

927/X-3-2012 dated 30.11.2012 issued by the Forest and Environment 

Section-3 of State of Uttarakhand, the District Horticulture Officer has 

been authorized for granting the permission for felling of fruit trees on 

agricultural land. Copy of the notification dated 927/X-3-2012 dated
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30.11.2012 issued by the Forest and Environment Section-3 of State of 

Uttarakhand is annexed as Annexure A4. 

That the Secretary, KUMS, Vikasnagar vide his letter bearing number 

Kr.U.M.$/2024/1079 dated 19.11.2024 has requested Respondent No. 2, 

for evaluation of the trees before felling them. Thereafter, Forest Range 

Officer, Chauhadpur Range, Sahaspur, in terms of the aforesaid letter 

dated 19.11.2024 sent by KUMS and in terms of the permission letter 

dated 19.11.2024 issued by the Chief Horticulture Department, 

conducted the evaluation of the trees and submitted the details vide its 

letter dated 27.11.2024 to Respondent No. 2. Copy of the letter dated 

19.11.2024 sent by Krishi Utpadan Mandi Samiti is annexed as 

Annexure AS. Copy of the report vide letter dated 27.11.2024 sent by 

felling of the trees to Krishi Utpadan MCD, Vikasnagar till 18.01.2025. 

Copy of the letter dated 18.12.2024 bearing number 3665/VriOPa0/2024- 

25 is annexed as Annexure A7, 

11. In continuation of the above, the Committee auctioned the said trees, 

which was granted in favour of Shri Sandeep Kumar, resident of Bahera 

7 ,/
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Khurd, Saharanpur. Thereafter, the woods of the said trees were cleared 

in favour of Shri Sandeep Kumar, resident of Bahera Khurd, Saharanpur 

vide letter no. 74/2-9, dated 22.01.2025 issued by the Forest Range 

Officer, Chauhadpur Range through NTPS portal. Copy of the letter 

dated 22.01.2025 bearing letter number 74/2-9 is annexed as Annexure 

AS8. 

12. Thereafter, the deponent has directed the Forest Range Officer, 

Chauhadpur Range to submit a report regarding the felled trees, standing 

trees in Krishi Mandi Samiti, Vikasnagar and the construction of cold 

storage. The Forest Range Officer, Chauhadpur Range, vide his report 

dated 19.04.2025 had informed that currently 24 trees of different 

species are standing around the cold storage and most of the construction 

work of the cold storage has been completed by Krishi Mandi Samiti, 

Vikasnagar and the Tin-shed of the roof is yet to be installed. Copy of 

“:'th\‘)e report dated 19.04.2025 issued by the Forest Range Officer, 

uhadpur Range is annexed as Annexure A9. 

compliance with the order passed by this Hon’ble Tribunal on 

9'!04.02.2025 in the present petition, the Respondent No. 2 has issued a 

letter to the Forest Range Officer, Chauhadpur Range, with direction that 

no illegal felling should take place in the concerned area. And since then 

no such illegal felling has been reported till date. Copy of the letter dated 

07.4.2025 issued by Respondent No. 1 is annexed as Annexure A10. 

a {,
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14, That the deponent is a responsible government servant having highest 

regards for the Hon’ble Law Court’s and orders passed by them. The 

deponent cannot even imagine to flout or to disobey the orders passed 

by this Hon’ble Tribunal. He has always made his sincerest efforts to 

carry out the orders passed by this Hon’ble Tribunal in its letter and spirit 

and also shall carry out in future as well. 

15. That the contents of the present affidavit are true and correct to the best 

v\“. of my knowledge and nothing material has been concealed therefrom. 

DEPONENT 

VERIFICATION 

Verified at Dehradun, Uttarakhand on 1 day of December 2025 that 

the contents of the above affidavit are true and correct to the best of my 

knowledge and belief, no part of it is false and nothing material has been 

/@’/ 

DEPONENT 

concealed therefrom. 

St AR St Advocals & NOTARY Reg. No.-51(01)/2021 
Nagar, Uttarakiang (INDIA 

Vikas
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